
CENTRAL ADMINISTRATIVE TFUBUNAL 

CALCUTTA BENCH 
Ns.OA 1238 if 96 

Present : Hon'ble 1r.3ustice A.K.Chatterjee, Vice—Chairman 

Honble (1r.1.S.Mukherjee, Administrative flember 

BANKIIICHANDRA IIONDAL, sen of 

Late Dadha Nath ilondal, village 

Kdmar Bazar, P.S. Ranigange, 

Djt. Burdwan, fJest Bengal. 

.,.... 	APPL IC ANT 

- Versus — 

1. Unlcn of Xndia 

Threugh the General Manager, 

Eastern Railway \  

2. The Chie? Personnel Officer, 

Eastern Railway, Calcutta. 

3• Divisianal Railway Maflager, 

Ohanbad, Eastern Railway, 

P.O. Ohanbad, Bjhar. 

- 	 .e ,.. RESPONDENTS. 

For the applicant : Sk.1ustak Ali,counsel 

For the rspndents 11r.PK.Arera,counsel 

Heard in : 5.9.97 

Ordered on : 18.9.97 
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KCtterje, VC 

The petitioner ties an APO in the ofrice of the ORfi, 

C 5stern Railway, at Ohanbad and retired an attaining the age of 

superannuation on 1.11.80. However, till the present application 
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was filed on 8,10.96 9  his gratuity was not released and pension 

was being paid in a arivi8iona]. basis. The petitioner has stated 

that he was convicted by a llaistrate, First Class at Patna before 

whQn he faced bie ch2r!e5 under Sections 409/120 B and under Sections 

467/418 read with Section 114 !PC and sentenced to suffer impri 

sonmerit for a period or 2 years whjh ultimately was reduced by 

the Hon'ble High Court an 27.11.86 to the period of imprisonment 

already undergone by the petitioner afld,;fflO 

In &ef'auit to suffer imrlsenment for the rest of the period. Then 

he made several appeals to the authorities between 12.1.87 and 

28.8.96 for release of retiral dues, which, however, were of no 

effect and hence this application has been filed for appropriate 

relief, 

No reply was filed by the respondents inspite of due 

epportunit 	but the id. counsel for the respondents has stated 

that final pension and gratuity have since been s;nctioned. 

We have heard the id. counsel for the parties and p 

perused the records before us. 

The id. counsel for the petitioner has also stated 

that final pension and gratuity 	sanctioned as admissible ühd
14er. 

the rules and in such circumstances he has restricted his clairn 

only to interest and cost. The id. counsel for the respondents 

has stated that even though there might be,Sslackness  on the part 

of the respondents in sanctioning the final pension and gratuity, 

still the petitioner has also contributed to the delay as he did 

not informsed the admiistratimn in time about the order passed 

by the Hon'ble High Court in the criminal revision Case. It is 

in the record that the petitioner has informed the authorities 

about the disss2l of  the case in the Hsn'ble High Court soon 

thereafter by a letter dated 12.1.87 but it does not appear that 
.- 

any action .w5 t4ken 4r4&r. They rose from slumber only after 
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the instant application was filed and the order sanctioning 

final pension and gratuity ws made only on 4,9.97 i.e. to say 

on the day,  precedin thelnstant application was taken up for 

LI 

he5rin. In such situation, 

payment ofinterest at least 

the claim of the petitioner for 

from 12.1.87 till the date of 

payment and also the costs of the proceeding cannot be resisted. 

5; 	We therefore dispose of the application by diractln 

the respondents to pay interest to the petitioner at the rate of 

12% per annUm on the amount of gratuity and other retiral' benefits 

hjh were outstanding on 12.1,87 from that date till the date 

of payment. The amount, if not already paid shall be paid with 

interest as above within 4 weeks from the date of communication 

of this order. The petitioner shall also be paid .5OO/— as casb 

of this proceeding also within the Same period. 
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